SCHEDULE |
FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF BP SOFTWARE DEVELOPMENT

PRIVATE LIMITED

1 Name of corporate person BP SOFTWARE DEVELOPMENT
PRIVATE LIMITED
2 Date of incorporation of corporate person 03/11/2016
3 Authority under which corporate person is incorporated/ | The Registrar of Companies-Mumbai
registered
4 Corporate identity number / limited liability identity | U72900MH2016PTC287399
number of corporate person
5 Address of the registered office and principal office (if | Old Chandan Niwas, M.V Road, Off
any) of corporate person Andheri- Kurla Road, Andheri (East),
Mumbai- 400069.
6 Liquidation commencement date of corporate person 06" July, 2022
7 Name, address, email address, telephone Number and the | Ms. Kala Agarwal.
registration number of the liquidator IP Registration No: IBBI/IPA-002/IP-
N00841/2019-2020/12734
Address: 801, Embassy Centre, Jamnalal
Bajaj Road, Nariman Point, Mumbai-
400021.
E-mail:pcskalaagarwal@gmail.com
Mobile: 07021597117
8 Last date for submission of claims 04" August, 2022

Notice is hereby given that the BP Software Development Private Limited has commenced Voluntary
Liquidation on 06™ July, 2022.

The stakeholders of BP Software Development Private Limited are hereby called upon to submit a proof
of their claims, on or before 04™ August, 2022 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Kala

Digitally signed
by Kala Agarwal
Date: 2022.07.08

Ag arwaligssoe sosa0

Ms. Kala Agarwal.
IP Registration No: IBBI/IPA-002/1P-N00841/2019-2020/12734

Date: 08" July, 2022
Place: Mumbai
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| Old Khar (West), Mumbai 400052

15,Bhagawati Niwas, P. M, Road, Vile Parle (E), Mumbai 400 057

AND
RoomNo: 11, AWing, JuhuTaj Society, 10" Road, Juhu Vile Parle (West), Mumbai

2. Mr.Vikas Laxman Ghouri

Flat No. 102, Bidg, No. 26, Ridhi Sidhi Society Complex, New Link Road, Kandivali (Wes).

Mumbai 400 067.

3. Mr.Nagesh M Madye,

B/11/1, New Airpart Colony. Vile Parie (East), Mumbai 400 099.

ae, llen, right, fitle or interest over the above
said property should inform the undersigned with the relevant
documentary evidence in person within 07 (Seven) days from the date of
publication of this notice. Failing which the title of the above said property
will be presumed to be clear and marketable and my client will get
executed the mortgage in respect to the above said property in their:
favour. *-
Office No. 07, “Garnet”,

CHARU BHATT -

Seven Jewels, Vapi (E) 396191.
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Sd/-
©  Mr. Vivek Shiralkar
Ms. Shiralkar & Co.

E-mail:pcskalaagarwal@gmail.com

SCFI-EIE':‘JIAE i IN THE HIGH COURT OF JUDICATURE AT BOMBAY
! 5
‘ PUBLIC ANNOUNCEMENT TESTAMEmroﬁu I:gEgI:‘I("EFJ;:I‘SDICTION
(Regulation 14 of the Insolvency and Bankruptcy Board of India " ; ; .
(Voluntary Liquidation) Regulations, 2017) Petition for Probate of the Last Will and Testament dated 2nd
FOR THE ATTENTION OF THE STAKEHOLDERS OF July 2001 of Dr. Baboobhai Vrajlal Bhoota aka Babubhai
BP SOFTWARE DEVELOPMENT PRIVATE LIMITED Vrajlal Bhoota aka Dr. B. V. Bhoota Hindu, Married, Indian
Domicile Indian Inhabitant Occupation : Businessmen who
1 | Name of rat rso BP SOFTWARE DEVELOPMENT ; i :
s et PRIVATE LIMﬂI’EED E was residing at the time of his deathh at 8, Ratnam.
: rtment, L.D. Ruparel Cross Lane, Malabar Hill, Mumbai -
> | Date of iIncorporation of | 03/11/2016 Aparimert, ' -
corporate person “ A0ON0B: . ., &= T iR ee sl | < My Deceased 2]
3 | Authority under which The Registar of Companies-Mumbai |(f | Urmila Jain wjo Alok Jain, Age 71 years, ) ;
corporate person is of Mumbai, Hindu Indian Inhabitant, Indian )
incorporated/ registered Domicile, Occupation : Housewife, residing at8, )
4 | Corporate identity number / U72900MH2016PTC287399 Ratnam Apartment, L.D. Ruparel Cross Lane )
fimited liability identity Malabar Hill, Mumbai 400 006. ) e
number of corporate person Being one of the, Executor and the sole legal heir ) ;
& | Address of ihe registered . | ld Chandan Niwas, M.V Road, o the: inamed: oty s Aaed) - pétitioner
office and principal office | Off Andheri- Kurla Road, B i ala t Loy A Q3 {18 ; 0 1a
I (if any) of corporate person | Andheri (East), Mumbai- 400069, To, .
6 | Liquidation commencement 06th July, 2022 Kallol
1 date of corporate person Whereabout notknow ‘ i
7 | Name, address, email Ms. Kala Agarwal. - ELEASE TAKE NOTICE that . ing Witness i the Will dated
address, telephone number | IP Registration No: IBBI/IPA-002/ 2nd day of July 2001 of Dr. ai Vrajlal Bhoota, the deceased abovenamed. .
and the registration number |P-N00841/2019-2020/12734 PLEASE TAKE FURTHER NOTICE that your Affidavit as Attesting Witness in
of the liquidator Address: 801, Embassy Centre, the above matter is required to be filed in the above Petition. You are thereaften
Jamnalal Bajaj Road, required o contact Malvi Ranchoddas & Co. Advocate for Peftionet, having office
Nariman Point, Mumbai- 400021. at Ath Floor, 404, Raheja Chambers, Free Press Journal Marg, Nariman Point,

Mumbai - 400 021 within One wwek from the Publication of the said Notice for

Mobile: 07021597117
04th August, 2022

8 | Last date for submission
of claims

Notice is hereby given that the BP Software Development Private Limited
has commenced Voluntary Liquidation on 06th July, 2022.
The stakeholders of BP Software Development Private Limited are hereby
called upon to submit a proof of their claims, on or before 04th August,
2022 to the liquidator at the address mentioned againstitem 7.
The financial creditors shall submit their proof of claims by electronic

Witness Shri. Dipankar
dayofJuly2022.
Datedthis Bth day of July 2022

Advocates & Solicitors

fi & 1.
&1 BANK LTD.
teduled Bank

ipna Bank Bhavan,

), Mumbai: 400 012
2, Fax No.: 24104680,
ce@apnabank.co.in,
apnabank.co.in

not submitted
air KYC should
photo, proof of
lan card/form no.
bank records.

| have become
of their account
{immediately and
cuments (proof of
355) to make the

means only. All other stakeholders may submit the proof of claims in

persan, by postorby electronic means.

Submission of false or misleading proofs of claim shall aftract penaltizsl.
- L

Sealer
This 7th day of July, 2022

Date: 08th July, 2022 Ms. Kala Agarwal.
IP Registration No: |BBIPA-002/1P-N00841/2019-20201127

ﬁlingyuurAfﬁdavitotAttesﬁngWim'ess.

Datta Chief Justice at Bombay aforesaid, this Tth

By the Court,

For Prothonotary and Senior Master
High Court, Bombay

Malvi Ranchoddas & Co.
Advocates for the Petitioner
4th Floor, 404, Raheja Chambers,
Free Press Journal Marg,

Nariman Paint, Mumbai - 400 021

Place: Mumbai

e

ﬂ ICICI Bank ‘ Buanch Office: ICIC! Bank Ltd., Off

Whereas
The undersigned

PUBLIC NOTICE
NOTICE is hereby given that Mr. Subhash
parashram Gandhi, is owner and M/s.
Trimitee Constructions, are the
pDeveloper of the property more
particularly described in the ‘schedule
hereunder written, | am instructed by my
clients Kamal Damiji Shah to investigate,
verify their title to the said property
mentioned in the schedule hereunder, as

the borrowers mentioned below,
receipt of the said notice.

the undersigned has taken Symbolic possession of the property

SYMBOLIC POSSESSION NOTICE

ce Number 201-B, 2nd Floor, Road No 1

lot No —B3, WIFIIT Park, Waglé Industrial Estate, Thane, Maharashtra- 400804

peing the Autherized Officer of ICICI Bank Limited under the Securitisation, Reconstruction of
Financial Assets and Enforcement of Security interest Act, 2002 and in exercise of the powers conferred under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand notices upon
to repay the amount mentioned in

the notice within 60 days from the date of

As the borrower failed to repay the amount, notica is hereby given to the borrower and the public in general that

described herein below in exercise of powers

conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-
mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal
property and any dealings with the property will be subjectto the charge of ICIC! Bank Limited.

with the

part of the said investigation the present
Public notice is issued. Any person/s s Name of the Description Date of Demand| Name
having claim by way of sale, mortgage, 5 Borrower/ Loan of Property/ Date of Notice/ Amount of
{ease, lien, gift, easement, exchange, No| Account Number Symbolic Possession ""LH'?‘““%“: Branch
possession, adverse p jon claim, oohidws -
inheritance succession or otherwise 7 TAmol Motiramii Kakad & | Plot No 28 Part In F. 3. No. 43, Jeevan Jyoti Colony, March 03,2022/{Amravati
howsoever into or upon the said property Shilpa Amol Kakad- Near By Pass Road Situated At Mouje Benoda Rs. J
LBAMIO0001715763 Amravati- 444606./ July 06,2022 4,46,521.00/-

more particularly described in the
schedule hereunder written are required
to contactthe undersigned together with
proof thereof within 15 days of
publication of this notice, failing which all

mortgaged properties will be sold on the expiry o

ate : July 08, 2022
Place : Amravati

The above-mentionad borrowers{s)/ guaranlors{s‘) are hereby given a 30 day riotice torepay the amount, else the
30 days from the date of pubfication of this Notice, as per the

Lrovisions underthe Rules 8 and 9-of Security Interest (Enforcement) Rules 2002.

Authorized Officer
ICICI Bank Limite

such claims in any manner shall be
deemed to have been waived and ] or

abandoned. CLAIMS SHOULD BE
ADDRESSED TO THE ADVOCATE

Row House no. 02, having plot area
admeasuring 264.50 sq. meters and
having ground + first floor carpet area
114.38 sq meters, Open balcony

Whereas, the undersigned being the Authorized Officer of

NAMED HEREIN BELOW. A J A J
SCHEDULE / DESCRIPTION OF B FI NANCE
PROPERTY:- CORPORATE OFFICE: 3rd FLOOR, PANCHSHIL TECH PARK, VIMAN
All that piece and parcel of Residential BRANCH OFFICE: 1st Floo, B-10, Shree Ram Industrial Estate Near, Wadala
Maharashtra 400031

F o o D aranctriction of Financial Assets and Enforcement of Security Inf

LIMITED

Udyog Bhavan, Katrak Rd, Mumbai,

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-IV)

M/s BAJAJ FINANCE LIMITED (BFL) under
terest Act 2002

—metbns Trbaract
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NAGAR, PUNE-411014, MAHARASHTRA.
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BP SOFTWARE DEVELOPMENT PRIVATE LIMITED
Reg. Off: Old Chandan Niwas M. V. Road, Off Andheri Kurla Road, Andheri East Mumbai-400069
CIN: U72900MH2016PTC287399 Email: samir.rath@bluefireai.com

CERTIFIED TRUE COPY OF SPECIAL RESOLUTION PASSED BY MEMBERS OF BP
SOFTWARE DEVELOPMENT PRIVATE LIMITED (“THE COMPANY”) AT THEIR EXTRA
ORDINARY GENERAL MEETING HELD ON WEDNESDAY, 06TH JULY, 2022 AT 06.45 P.M. IST
VIA VIDEO CONFERENCING/OTHER AUDIO VISUAL MEANS (“VC/OAVM”) FACILITY

TO APPOINT INSOLVENCY PROFESSIONAL AS A LIQUIDATOR FOR VOLUNTARY

LIQUIDATION PROCESS OF THE COMPANY

“RESOLVED THAT pursuant to the relevant provisions of the Insolvency and Bankruptcy Code,
2016 (“the Code”) read with the relevant provisions of Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017 (“Regulations”), and other relevant provision, if
any, of the Companies act, 2013 and the rules framed thereunder, the consent of the members of BP
Software Development Private Limited (“the Company”) be and is hereby accorded for
appointment of Ms. Kala Agarwal, Insolvency professional, (Registration Number IBBI/IPA-
002/1P-N00841/2019-2020/12734) having office at 801, Embassy Centre, Plot No. 207, Jamnalal Bajaj
Road, Nariman Point, Mumbai 400021, as a liquidator of the Company (“Liquidator”), for the
purpose of voluntary liquidation of the Company on remuneration as may be decided amongst the
Board of Directors of the Company and the Liquidator;

RESOLVED FURTHER THAT Ms. Kala Agarwal be and is hereby authorized:

1.

2.

6.

To obtain the requisite approval of the Members and/ or creditors if any;

To file applications/petitions to the jurisdictional Hon’ble National Company Law Tribunal
(“NCLT”) and jurisdictional Registrar of Companies;

To file necessary applications with the Central Governments, any other authority or body to
obtain permission(s), consent(s), sanction(s) or approval(s) for giving effect to the Voluntary
Liquidation resolution;

To file affidavits, petitions, pleadings, applications or proceedings incidental or deemed
necessary or useful in connection with the above proceedings and to engage counsels, advocates,
solicitors, registered valuers, chartered accountants and other professionals and to sign and
execute vakalatnamas whenever necessary and to do all acts necessary or incidental to the said
proceedings for obtaining confirmation for the Voluntary Liquidation by the NCLT;

To take all steps necessary or incidental and considered appropriate with regard to the above
applications and petitions and implementations of the Orders passed thereon and generally for

putting through the process of Voluntary Liquidation and completing the same;

To do all such acts, deeds, matters and things necessary and convenient in relation thereto.

RESOLVED FURTHER THAT liquidator’s fee to be decided by the board in consultation with the
liquidator. The Liquidator’s fees and other liquidation expenses shall be given through the
Company, on the instance that the Company if, unable to pay the same, it shall be borne by the
Promoters of the Company;

RESOLVED FURTHER THAT the Board of Directors of the Company be and are hereby jointly
and/or severally authorized to do all such acts, deeds and things as may be required for
appointment of Insolvency Professional as a Liquidator of the Company.”



BP SOFTWARE DEVELOPMENT PRIVATE LIMITED
Reg. Off: Old Chandan Niwas M. V. Road, Off Andheri Kurla Road, Andheri East Mumbai-400069
CIN: U72900MH2016PTC287399 Email: samir.rath@bluefireai.com

//Certified True Copy//

For BP SOFTWARE DEVELOPMENT PRIVATE LIMITED

Samir Rath
Director
DIN: 07618421

Date: 06t July, 2022
Place: Canada



BP SOFTWARE DEVELOPMENT PRIVATE LIMITED
Reg. Off: Old Chandan Niwas M. V. Road, Off Andheri Kurla Road, Andheri East Mumbai-400069
CIN: U72900MH2016PTC287399 Email: samir.rath@bluefireai.com

CERTIFIED TRUE COPY OF SPECIAL RESOLUTION PASSED BY MEMBERS OF BP
SOFTWARE DEVELOPMENT PRIVATE LIMITED (“THE COMPANY”) AT THEIR EXTRA
ORDINARY GENERAL MEETING HELD ON WEDNESDAY, 06TH JULY, 2022 AT 06.45 P.M. IST
VIA VIDEO CONFERENCING/OTHER AUDIO VISUAL MEANS (“VC/OAVM”) FACILITY

TO INITIATE VOLUNTARY LIQUIDATION PROCESS OF THE COMPANY

“RESOLVED THAT, pursuant to the provisions of Section 59 of the Insolvency and Bankruptcy
Code, 2016 (“the Code”) read with the relevant provisions of Insolvency and Bankruptcy Board of
India (Voluntary Liquidation Process) Regulations, 2017 (“Regulations”) and other relevant
provision(s), if any, of the Companies Act, 2013 and the rules framed thereunder the consent of the
members of BP Software Development Private Limited (“the Company”) be and is hereby accorded
for the voluntary liquidation of the affairs of the Company and to make an application/ petition for
voluntary liquidation of the Company with the jurisdictional Hon’ble National Company Law
Tribunal and/or such appropriate authority(ies) constituted in this behalf;

RESOLVED FURTHER THAT pursuant to and in accordance with the relevant provisions of the
Code, the Board of Directors of the Company, have made a full enquiry into the affairs of the
Company and are of the opinion that:

(i) the Company will be able to pay its debts in full from the proceeds of the assets to be sold in the
voluntary liquidation;

(ii) the Company is not being liquidated to defraud any person;

RESOLVED FURTHER THAT Mr. Mannish Lalitchandra Ghia having DIN: 00542306, Mr. Luke
Waddington having DIN: 07613101 and Mr. Samir Rath having DIN: 07618421 being the Directors
of the Company, be and are hereby authorized to execute, sign, and file the Declaration of Solvency
verified by an affidavit and any other documents as may be specified under the Code along with
necessary documents including Audited Financial Statements and records of the business operations
of the Company for the previous two years with the concerned jurisdictional and/or regulatory
authorities as may be required under the Code;

RESOLVED FURTHER THAT any one of the Directors of the Company, be and is hereby
authorized to do all such acts, deeds, matters and things as may be required to give effect to the
aforesaid resolution including but not limited to submit, deliver and/or file the declaration of
solvency along with the resolution(s), and necessary document(s), paper(s) with the jurisdictional
Registrar of Companies together with a copy of the report of auditors, statement of assets and
liabilities, and such other documents as may be required and to render necessary clarification(s) as
may be sought, required by such authority(ies) and receive such acknowledgment(s), approval(s),
etc. that may be granted to the Company, pursuant to submission of the such form(s), e-Form(s),
application(s), petition(s), document(s), representation(s) and do such other acts, deeds, matters and
things as may be deemed necessary and/or required to give effect to the aforesaid resolution.”



BP SOFTWARE DEVELOPMENT PRIVATE LIMITED
Reg. Off: Old Chandan Niwas M. V. Road, Off Andheri Kurla Road, Andheri East Mumbai-400069
CIN: U72900MH2016PTC287399 Email: samir.rath@bluefireai.com

//Certified True Copy//

For BP SOFTWARE DEVELOPMENT PRIVATE LIMITED

Samir Rath
Director
DIN: 07618421

Date: 06t July, 2022
Place: Canada



